
RATIFIED ⅣIINUTES OF MEETING No.16/16 0F NORPIS COPEIPIITTEE‐ I(DES―I SECTION)
HELD ON 10。11.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /

Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serialorders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 16/16 of the Norms Committee (NC-l) for the licensing year 2015-2016 was held

on 10.11.2015 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign

Trade policy 2015-2020/ Handbook of Procedure Volume. The following Members of the Committee

were present in the meeting: -

SI.No. Name of the rePresentatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.丁 iwaril.A 476 23063321 DHl′ U.B.

2. Sh S.K.」 a:n′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwalinder  Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

Case No。 :2/4/80-ALC2/2015 Parり Name:TERUMO
PENPOL LIMITED

RLA File

:53/21/040/00002/AM10/

臨漱
I16/80-

1lo.11.2015

Status:
Rejected
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HQFileRLAFilel,ic.No/Date:0710088440Defer
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iDecision : The committee noted that the firm has been asked to furnish a certificate from the duly, authorized

lofficer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said i

,goods are required for petroleum operations vide letter dated20.06'2014' The committee decided to reiterate its'

rearlier decision for the necessary document. The committee arso noted that M/s GE Indian Industrial Private Ltd'
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「πttiSSued an AA No.3110060945 dated 30.10.20131brsupplyofgoodsinconnectionwithpetroleurnoperationgl
IIn this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General of
;Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by the Directorate
General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be mentioned in the
reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite
DGHC certificate as its supply is to ONGC, Mumbai under deemed export category.
The Committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply but has, not
submitted the requisite certificate. The Committee noted that letter dated I 1.09.2015 has been sent to the firm to
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ICaSe iS deferred to 22.12.2015.
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lDccision : rh" a;;;il;;;;;;m; ,h" i;;";-b;;;,;;;;;;;iil;;"* ,h; drr, ffi,,i,; i

officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to ttre erreciitrat the said j

igo::t 
u:t :t:,i.:d for petroleum operations vide letter dated 20.06.2014. The committee decided to reiterate its l

learller decision for the necessary document. The committee also noted that M/s GE Indian Industrial erivate Ltd. i

lwas issued an AA No. 3l10060945 dated 30.10.2013 for supply of goods in connection *t,h ;;;;;;r';;;;ffi. 
i3 iln this regard, the firm was requested to produce an Essentiaiity certificate issued by the Directorate General of j

i:f::ff:t"l:J::"::::,:""1"",1.::ll",jf 1* ,": o,od,..d the requisite certincate issued by the Directorate i

iGeneral of Hydrocarbons on 04.02.2014. The committee decided that this position should;;;;;;"*;;';.i
ireminder to the firm' Accordingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite j

locHc certificate as its supply is to ONGC, Mumbai under deemed export category. 
i

lrne committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply uut r,ur, not j

lsubmitted the requisite certificate. The committee noted that letter dated 11.09.2015 has been sent to the firm tol
|submit the requisite certificate, but the same has not been received yet. The committee decided to reiterate its 

I

|earlier 
decision of production of the requisite certificate and another reminder has been sent to the firm on i

,20.10.2015 
and decided to issue finar reminder to furnish essentiar certificate. I,l

]Cur" is deferred to 22.12.2015. i
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, ,:01/80/0501000941AM141 ;0523040100016/AMl4/ r13.05.2013 1Datei22.l2.20l5 :.;
rDecision : The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

i lom.., of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said I'
i igoods are required for petroleum operations vide letter dated20.06.2014. The Committee decided to reiterate its,

, learlier decision for the necessary document. The Committee also noted that M/s GE Indian Industrial Private Ltd.

16 iwas issued an AA No. 3l 10060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. l

," itn this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General of 
i

, lHydro.urbons. The Committee noticed that the firm has produced the requisite certificate issued by the Directorate

, lC.r.rut of Hydrocarbons on 04.02.2014. The Committee decided that this position should be mentioned in the

, lreminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite

, iOCHC Certificate as its supply is to ONGC, Assam under deemed export category.

I irn. Committee further noted that the firm has submitted representations for certain Advance Authorization

, lrequesting that they may be granted waiver from submission of the requisite certificate. The Comminee also noted

I ltfrut these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU'

, ,Olo Reuenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply' :

Case is defened to 22.12.2015.

Status:
Deferred
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ICaseNo.:14/15/80‐

ALC2/2013

願甍雇蕊萬蕊
~~

Paty Name:AUTOMAT
lRRIGAT10N PVT.LTD.

RLA File
:05/23/040/00199/AM14/

lna"irio" : The Committee nored that C&PC was reminded on 02.01.2015 for the comments followed by

ireminders on 20.03.2015, 18.05.2015 and D.O Letter from Chairman to JS, C&PC on23'07'2015 and another

i:t1'*:l:l:":.,:i"'i-::-?l-19i9-11-1"Iry1'l:::T,i-T:'l

is deferred to 22.12.2015.
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I lne may take action accordingly.
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, lDecision : The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
I ioffice, of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

I ieooat are required for petroleum operations vide letter dated 20.06.2014. The Commiffee decided to reiterate its
j jearlier decision for the necessary document.

I lfne Committee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No. 3110060945 dated
il0l30. 10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm was requested to
I lproduce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee noticed

i jthat the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons on
I i04.02.2014. The Committee decided that this position should be menrioned in fhe reminrter rn rhe fim, ',04.02.2014. The Committee decided that this position should be mentioned in the reminder to the firm. i

I lAccordinslv- a letter was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate as itsiIIi isupply is to ONGC, Vadodara under deemed export category. 
I

' iThe Committee further noted that the firm has submitted representations for certain Advance Authorization l; lrequesting that they may be granted waiver from submission of the requisite certificate. The Committee also noted i

,i:t lhese 
renlelntations were forwarded to Policy VI Section of the DGFT for taking ,; ;;;.;;il ffi, i

i i?" 1.,:n:.,Ministry of Finance and reminder has been sent to PC-vI on 19.t0.2015 to expedite repty. 
ijCase is deferred to22.12.2015 
i

ion : The Committee noted that the firm has been asked to furnish a certificate from the drly;;th";;
of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated 20.06.2014. The Committee decided to reiterate its
decision for the necessary document.
〕Conlmittec also nOted that M/s(]E Indian industrial Private Ltd.was issued an AA No.3110060945 dated

10.2013 for supply ofgoods in connectiOn with petrOleum OperatiOns.In this regard,the f1111l waS requested tO

uce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee noticed
the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons on4' The Committee decided that this position should be mentioned in the reminder to the firm.

;ly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate as its
is to ONGC, Delhi under deemed export category.



The Committee further noted that the firm has submitted representations for certain Advance Authorization,

,requesting that they may be granted waiver from submission of the requisite certificate. The Committee also noted ,

rthat these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,

]D/oRevenue,MinistryofFinanceandreminderhasbeensenttoPC-vIonl9.l0.20l5toexpeditereply.
Case is deferred to22.12.2015.

ICase No.:34/18/80‐ ALC2/2013 Parり Name:LARSEN&
TOUBRO LIMITED

Meet No/Date:16/80¨

IALC2/2015
110.11.2015

ILic.No/Dtte:0310751272 1Defer

26.09.2013         .Date:22.12.2015

Status:
Deferred

Status:
Deferred

IHQ File
l:01/80/050/00364/AM14/

RLA File

:03/95/040/00268/AM14/
t)'',Decision: The Committee noted that application of the firm was forwarded to DRDO for comments on

'12+.tt.ZOt+ followed by reminders on 29.04.2015, 30.06.2015,28.07.2015, 11.09.2015 and 17.10.2015 for

jcomments and decided to send another reminder to them to expedite comments.

I

lcase is deferred to 22.12.2015.

Case No.:21/18/80‐ ALC2/2013 Party NamelBOTIL OIL T00LS'Meet No/Date:16/80‐
INDIA PVT LTD(FORMERLY IALC2/2015
BAKER OIL           110・ H.2015
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--I iCase is deferred to22.12.2015

―
 |

| |:01/80/050/00497/AM14/    :07/24/040/00248/Aヽ

卜1榔鷲勒岬檻  憲鮒 :重誉
1激露Ti撃∬T雷熙瀾点鳳Tふ:∬じl肌嵩電瞑‖瞥断籠蹴:1:篤

t鳥
篤躙:

IRecommendation from MSME宙 deID Note No.30(133)13¨ME dated 15.06.2015 forthヽ casc has been rece市 ed.

Lascisd赫債め郷
i ic;N" .raats&Gilcztzoft iP"rty Nar;, onrnverrc - iM*t N"/D"t.,t6l8G --- ljtrt,* - -i. : ;TECHNOLoGIES LIMITED, IALC2/2015 iDeferred ill t ilo.iizori I I

1,. Fdr* mAEl.**-*------rii"N"/Drt.o?r00ree70-rD"f"i- - I

Ito l1lg59100fs/rlyt5/ l:07t24/040/0027s/AMt4/ lze:t.zon louii,zz.t2.2o$l

I lDecisio;r Th. C"-.t-". r,""d,h",h" ..p@; 
l

I jfollowea by reminder on23.10.2015 to the MSME to expedite the comments. I: iCase is deferred to 22.12.2015. I
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iDecision: The-committee noted that the firm has not replied to the deficiency (raised uv oEro r.***ia
Ithem directly on 08.09.2015 and decided to issue reminder io the firm to furnish reply.
lCase is defened to22.12.2015.
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Committee further noted that the firm has submitted representations for certain Advance Authorization
uesting that they may be granted waiver from submission of the requisite certificate. The Committee also noted

these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,

,D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply.
jCase is deferred to 22.12.2015.

「~ICaSeNo.:21ノ7780-ALC2/2014

1而:01/80/050/00158/AM 15/ |:07/24/040/00357/AM14/

| :f0110Wed by reminders dated 19.03.2015,24.06.2015 and ll.09.2015 for comments and decided to issue a

,reminder to MSME to expedite comments.

|

ICaSe iSdeferredto22.12.2015.

immediately.

Case is deferred to22.12.2015
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2g.o7.2olsand I1.0g.2015 and decided to send another reminder to them to send hard copy of the application 
I
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:TheCommitteenotedthatthefirm'sreplydated l8.l2.20l4hasbeensenttoMSMEon02.0l.20l5

OPTHALMIC PRIVATE
No.:3/4/80‐ ALC2/2015
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i

the firm has produced the requisite certificate issued by the Directorate General of Hydrocarbons on j

.02.2014. The Conlmittec decided that this position should be mentioned in the renlinder to the flrm.1

ingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate as its

is to ONGC, Vadodara under deemed export category.
Committee further noted that the firm has submitted representations for certain Advance Authorization

ing that they may be granted waiver from submission of the requisite certificate. The Committee also noted

these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,
D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite repty.
iCase is deferred to 22)22015.
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received, followed by reminder on 20.10.2015 and decided to issue final reminder to the firm to expedite
itheir reply.
jCase is deferred to22.12.2015.

Meet No/Date:16/80‐

ALC2/2015
10.11.2015

No。 :4/19/80-ALC2/2014 Namc:TOSHIBA JSW No/Date:16/80‐

SYSTEMS PRIVATE

]l ! The committee noted that firm's application has been sent to c&pc onlj mr0l5 fbllr".dfii
dated l8'05'2015'29.07.2015, I1.09.2015 an20.10.2015 and decided to remind c&pc again to expedite i

is deferred to 22.12.2015.

File

1/80/050/00471/AM15/
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lCase is deferred to 22.12.2015.
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‐Case No.:2/22/80-ALC2/2014

HQ File

:01/80/050/00483/AM15/

Decision:The cOmmittce notcd that application of the nrm has been sent to C&PC on 30.01.2015 for

comments followcd by reminder on 18.05.2015,23.06.2015,DO letter iom Chairman to JS,C&PC on

23.07.2015 and reminder on 23.10.2015 and decided to issue anothcr reminder to C`と PC to cxpeditc comments.

Case is deferred to 22.12.2015.
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been sentto MSME on 31.08.2015 and decided to

:01/80/050/00487/AM15/

Decision : The Committee noted that the firm's reply has

remind to MSME for expedite their comments.

Case No.:14/19/80-ALC2/2014

110・
11・2015

1監ち刷:oЮo141ハM15/
: The Committee decided to ratifu the norms based upon written recommendation
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HI vide their

Lic.No/Date:0710106626

| ICase isdeferredto22.12.2015.

No。 :15/19/80‐ALC2ノ2014 Namc:D00SAN POWER No/Date:16/80-

INDlA PRIVATE 15
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Case No.:16/19/80-ALC2/2014 Parり Name:D00SAN POWER IMeetNo/Date:16/80-
SYSTEMS INDIA PRIVATE  IALC2/2015

10.11.2015

ision : The Committee decided to ratiS, the norms based upon written recommendation by DHI vide their
UO Note No.3( I 58)/14-TSW(B) dated I 3. I I .20 I 5(copy to be sent to RA and firm).

may take action accordingly.

~F猥
9̈/80-ALC2/2014冨

甲が可‖… |:i:I:iii:i:~~~~~~~~|

1鷺駅粽く″nnИ… …  唾会理
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33 :oisolos otoo462t AMl st 105/24/040/00277/AM15/

lO"cision t ii. c"*rin." no,.a ir,u, n..', repty aatea is.os.20t5-t* u.* **1" omli x.ozr0l5 f-
lcomments, followed reminder on 20.10.2015 for comments and decided to again remind to DHI to expedite them.

lCase is deferred to22.12.2015.

Lic.No/Datc:0510391512

閉濡蕊蕊
=蔦

~~翫
蒻廃蕊iI    FmttT面而面F「

: The Committee noted that the firm's application has been sent to MSME on 21.11.2014 for
followed by reminder on 19.03.2015,24.06.2015, 11.09.2015 and 23.10.2015 and decided to issue

to MSME again to expedite comments. case is deferred to22.12.2015.

ion : The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

are required for petroleum operations vide letter dated20.06.20l4. The Committee decided to reiterate its
decision for the necessary document.
Conlmittec alsO noted that M/s GE Indian lndustrial Private Ltd.was issued an AA No.3110060945 dated

l0'2013 for supply of goods in connection with petroleum operations. In this regard, the firm was requested to
duce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. The Committee noticed

the f,rrm has produced the requisite certificate issued by the Directorate General of Hydrocarbons on
1"2014. The Committee decided that this position should be mentioned in the reminder to the firm.

ingly, a letter was issued to firm on 02.01 .2015 asking them to furnish requisite DGHC Certificate as its
is to ONGC, Assam under deemed export category.

committee further noted that the firm has submitted representations for certain Advance Authorization

詳ξぎ1



that they may be granted waiver from submission of the requisite certificate. The Committee also noted

these representations were forwarded to Policy VI Section of the DGFT for taking up the matter with TRU,

D/o Revenue, Ministry of Finance and reminder has been sent to PC-VI on 19.10.2015 to expedite reply.
ase is deferred to 22.12.2015.

Lic.No/Date:5610004450

21.10.2014

Decision : The Committee noted that the firm has furnish their reply letter dated 25.09.2015 which is

incomplete reply and DIPP representat市 e has again raised D/L at Sl.No.4&5 ofSDL and decided to send to thei

im tol田おh comptte“ pり。Ctteお detrred to 22.12.2015.              _」

frOm MsME.

Case is deferred to 22.12.2015.

上二_==______― 一――――――――――――――一――一―――――――――……………～―――～――

l- icrr. xr-lz iilno:iLanorl F".ry N;.rfoLY MEDICURE lMffNdD"t",i?180- - Et't'" 
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lLio. lALczl2ols 'Deferred iili r ___-_'- lto't t'zots i i

I tHo Fir" --f*A Fi[ 1r.r"1P."t":oslo:slesa 
-[:;6'"^ 

,^ ""li
lrq ii0i/iris0/00513/AMls/ l:05t24fia0t003seiAMl5/ lt2.tt.2ot4 - )D*?!2?0"-l
l- i rtd; r"qrirt" trfir.*"ri"r . rh" ctPC vide letter dated 

l

i ffd;;;; f;';;rents folrowed by reminder on 18.05.2015 and Do letter from chairman to JS, c&PC on 
i

i lii.[l:i[i;,'r"#;L, on 20.10.2015 and decided to issue another reminder to c&PC to expedite comments' case 
i

j lir orr..r.dto22.t2.2ol5.

Ｆ
鷹

群

―

:01/80/050/00458/AM15/

Patty NameiSTERICAT
GUTSTRINGS PVT.LTD.

No/Date:16/80-

No.:10/22/80-ALC2/2014 No/Date:16/80-

lOaaiaion : ths Committee decided to issue reminder to the firm to furnish reply for the letter I

rNo.460l Ull3l2}ll-pc-lt dated 31.0g.2015 directly issued by c&PC, followed by DGFT reminder to the firm 
I

]on20.l0.2105anddecidedisusefinalremindertofirmtofurnishreply.

,Case is deferred to22.12.2015

No.:11/25/80-ALC2/2014 Namc:DYNAMATIC

:The Conl:nittee noted that the MSME representative has infonned that the flrln has been asked to

furnish detailed calculations from the firm directly and decided to await information from the firm and comments

11.2015

lmNmcPOLYMETCU駆

File

1/80/050/00514/AM15/
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Decision : The Committee noted that the firm's application has been sent to C&PC on 13.01.2015 followed by a 
I

reminder dated 19.03.2015 and 18.05.2015; DO letter from Chairman to JS, C&PC on23.07.2015 and reminderi
on 23. 10.20 I 5 and decided to issue another reminder to C&PC to expedite comments. 

i

Case is deferred to 22.12.2015しase ls cererrea to∠ z lz ZUlう 。

⑪
狩‖ず
ご 孵器
α
“
Ю392133B諸ち劉ふf

Decision:The cOmmittee nOted that the f11111's application has been sent tO C&PC on 15.01.2015 followed

ireminder on 30.03.2015;25.06.2015; DO letter dated23.07.2015 from Chairman to JS, C&pC and reminder on
'20.10.2015 and decided to issue another reminder to c&pc to expedite comments.
ICaSe iS deferred to 22.12.2015.

.  ICase No.:16/22/80-ALC2/2014

二ヽ
―  ri   ‐ ‐  ‐ ‐―      ___   _ _   ―   _

IDecision:The cOmmittee nOted that the nrm's applicatiOn has been sent tO C&Pc On 15.01.2015 fo110wed

lreminder on 30.03.2015;25.06.2015; DO letter dated 23.07.2015■ om ChailIIlan to JS,c&Pc and reminder on
lつ010つ nlく ぅぃ

"Л ^^:月
^"`^=^^______・ 1     ・ ●    ^^

strirt,
,Deferred

魯邸
12

No/Date:16/80‐

5

n:The cOmmittee noted that the f11111's application has been sent tO c&PC on 15.01.2015 fo‖
Owed

on 30.03.2015;25.06.2015; EXD letter dated 23.07.2015■ om Chairlnan tO JS,c&Pc and renlinder on
10.2015 and decidcd tO issuc another renlinderto c&Pc tO expedite cominents.

le is deferred t0 22.12.2015.

File                lRLA Fii5
431:01/80/050/00497/AM15/

No.:23/22/80-ALC2/2014 Parり Namc:MOTHERSON

諄‖
日卿‐

お3品児5剛
"″
Amy

SUMISYSTEMS LTD.,



: The Committee noted that the firm's reply dated30.07.2015 has been sent to C&PC on 06.08.2015

additional reply dated 30.09.2015 also sent to C&PC on 09.10.2015 to furnish comments.

is deferred to 22.12.2015.

RLA File

:05/24/040/00377/AM15/

IDecision:Thc cOmmittee noted that the nm's reply

fb‖ owed by rcnlindcr on 28.07.2015;11.09.2015 and l

lreminder to C&PC to cxpcdite comments.

ICase is deferred to 22.12.2015.

dated 20.05.2015 has been sentto C&PC on 25,05.20151珈
TlttΨ

ttanddecide面

:“咽

iCaseNo.:16/25/80-ALC2/2014 一

ision:The committee noted thatthe fl■ ln's application has been sentto DRDO on 17.03.2015 followed by

nder on 28.07.2015;11.09.2015 and 20.10.2015 and decided to issue another reminderto DREXD to expedite28.07.2015;11.09.2015 and 20.10.2015 and decided to issue another reminderto DREXD to expediteJCase is deferred to 22.12.2015

Status:

:O1/80/050/00616/AM15/ Date:22.12.2015

Paty Name:STERLITE
TECHNOLOGIES LTD.

Decisio「 II:こ。mmhee noted thatthS Casc has been transtrred by DES II

諄11機甲鳥‖彎]壁

日

Mcet No/Date:16/80-
ALC2/2015

13

No.:26/22/80‐ALC2/2014

No/Date:0510392135
11.2014

No.:1/25/80‐ ALC2/2014

1器脇5υ006mハmy
1 :The Cominittee noted that the flrnl's application has been sentto DEIT on 27.02.2015 followed by

on 30.06.2015,27.07.2015; 11.09.2015 and 20.10.2015 and decided to issuc another reminder to the

again to expedite comments.

is deferred to 22.12.2015
―

―

Case No.:13/25/80‐ ALC2/2014 1Pa“ y Name:NETAFIM
IRRIGATION lNDIA

I                    IPVT.LTD.



Decision : The Committee noted that C&PC has sent deficiency
furnish reply. The firm has not replied to the DGFT reminder sent on
final reminder to the firm to expedite reply.
is deferred to 22.12.2015.

1造搬
tc 16/80‐

IPVT.LTD              10.11.2015

letter tO the

l109.2015

fllHi directly on 01.07.2015 to

20.10.2015 and decided to issuc

RLA File

:34/24/040/00235/AM15/

Decision : The Committee noted that C&PC has sent deficiency
furnish reply. The firm has not replied to the DGFT reminder sent on
final reminder to the firm to expedite reply.

匿漱T繭
而

「letter to the f1111l directly on 01.07.2015 to

ll.09.2015 20.10.2015 and decided tO issue

Meet No/Date:16/80‐

ALC2/2015 Deferred

the firm to provide information as per the
20.10.2015 and decided to issue reminder to

~Fお
eN∝り10/8←ALC22"5「
   ‰。,

出型並     繭戸耐臨蕊

ぽ

山 ¨ ~帖
~雪

閻

「

WY… 師

下

)ncy letter to the Fll11l to prOvide infOnnatiOn as per the

m:::r: :l*r#;;d".td.& i,,". d".,.t*- i.,.* ;lr* il.o@,r_
l}"y" No:e N::30 (l32yl5-ME dated 17.09-2015 sent to firm on 20.10.2015 and decided to issue reminder to
irne 

nrm to rurntsh reply.

iCase is deferred to22.12.2015.

MSME Note No.30(132)/15-ME dated 17.09.2015 sent tO nil11。
n20.10.2015 and decided tO issue reminder tO

the firm to furnish reply.

10.11.2015

Case is defered to 22.122015.

納
。9

Meet No/Date:16/80‐

10.ll.2015
Deferred

1

fびIII11:Ii'F」〔1'ぎ:ギ撻轟醜F淋
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No.:14/25/80-ALC2/2014

IHQ File

101/80/050/00614/AM15/

T¨I¨
側5「MH鴨1丁 No/Date:16/80‐

ALC2/2015
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l:0r/80/050/09191/AN{16/ 3atv4!040t90:44!AM I.5,,,,,,,,,,,,,,,,/ 0e.04.201s Date:22.t2;2015::01/80/050/00101/AM16/       :34/24/040/00344/AM15/       .09.04.2015              1Date:22.12.2015

1Decision:The cOmmittee noted that the DHI representat市 c has pointcd outin the mecting thatthc nm may be‐

requested to provide the complete details ofrnanufacturing process and the weight ofimport and cxport items and
‐dccided to issue renlindcr to the flrm to fumish reply.Case is deferrcd to 22 12 2015卜

一

56

,Case No.:2614t80-ALC2l20l5 ,Party Name:VEELINE MEDIA ;Meet No/Date: I6180-
ド
aSC NO=ZO′

・
′。U‐ALし Z′ZUID F4り M‖ uV"Lnヽ L MEυ lA 

燃距 [ら2あ て|     ドTD    ttm剛 5

by the firm.
4. Words "Metal Articles" may be omitted and word "Relevant" may prefixed in the description

of import item at Sl. No. 5 and its quantity may be allowed as applied for i.e. 7000 Kgs. as 1.02

Kgs.iKg. content in the export item.

5. Quantity of import item at Sl. No. 6 may be allowed as 19981 Kgs. as I '02 Kgs./Kg. content in

l      theeXpOrtproductasclailnedbytheflllll.

卜tA may take action accordingly.

: The Committee decided to ratifo the norms, as given below, based upon the

12/120/2015‐ TSW/56 datcd 10.11.2015 as under:―

Total net of export products may be specified as 54.792 MT.

Quantities of import items at Sl. No. I to 3 & 7 to 12 may be allowed on net to net basis with

accountability clause.

3. Word" Relevant" may be prefixed with the description of import item at Sl. No.4 and its

quantity may be allowed as applied for i.e. 1428 Kgs. inclusive of 0.5 %o wastage as claimed

「
lHoi.il. -|RLA Filt - --lli"'N;/D"G'o+roroo+io

lsT l,ovgolos0/00098/AM16/ l:04Dafia0fi0314lAMls/ 122.04.201s
lr
I lU""i.i* : The Committee noted that the firm has not replied to the deficiency (raised by
tl

I lrf,"In directly on 05.10.2015 and decided to issue reminder to the firm to furnish reply'

| 122.12.201s.

:Lic.No/Date13 11 0065389

123.04.2015

1需
為edl

「

DeCiSiOn : The Committee decided to ratifo the norms based upon written recommendation by DHI vide their

No.3(146)/15-TSW(B) dated l9'10.2015(copy to be sent to RA and firm)'

RA may take action accordinglY.

Paty NameiSPIROTECH HEAT IMcet No/Date:16/80-

「
ALC2/2015

15

|

PVT.LTD.
10.112015



器品児590瓶蔦F~F面
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I

followed by reminder on 20. 10.20 I 5 and decided to issue final reminder to the firm to furnish reply. 
I

I

Case is defened to22.12.2015. I

~~ICaSCNo。
:11ノ 4ノ80-AI」C2/2015

IHQ File
:01/80/050/00082/AM16/

I lDecision : The Committee noted that the firm has not replied to the deficiency letter send on 28.07.2015,

I lfollowed 
by reminder on 23.10.2015 and decided to issue final reminder to the firm to furnish reply.

tt
i icase is deferred to22.t2.2015.

Deferred

2.12.2015

1濡 蕊 ml嶽 需
蔦 derlCiencyI篇蔦 編 」而 1鸞 高 而 面

)dated 16.H.2015 to nrln to hmish reply.

iCaSe iS deferred to 22.12.2015.

Mcet No/Datc:16/80-

ALC2/2015「   ・  M‐
12日高悪蕊1戸

~I   I薦~~

given below, based upon the

B諸ち2.12.2015
Decision:The cOmmittee nOted that the applicatiOn Of the nrm has been sent

to the DHI on 24.02.2015 and
ided to remind them for comments.

」

４
υ

~P赫赫
肝
Q RL Юν80/050Ю 0096/AM16/1鷺

会澱 ,Aハnnl`t 
r r[r I v, lr\!n I rrE

I l:02/24/040/00016/AMt6/
iDecision : The Committee decided to rati$, the norms, as
12112012015-TSW/63 dated l0.l 1.2015 as under:-

1 Total net of export products may be specified as 54.792 MT.2' Quantities of import items at Sl. No. I to 3 & 7 to 12 may be allowed on net to net basis withaccountability clause.
3' Word" Relevant" may be prefixed with the description of import item at Sl. No.4 and its 

Iquantity may be allowed as applied for i.e. 1428 Kgs. inclusive of 0.5 % wastag" ur 
"lul,,"J i

_ blll" firm 
_ 
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4. Words "Metal Articles" may be omitted and word "Relevant" may prefixed
of import item at Sl. No. 5 and its quantity may be allowed as applied for
1.02 Kgs./Kg. content in the export item.

5. Quantity of import item at Sl. No. 6 may be allowed
in the export product as claimed by the firm.

as 19981 Kgs. as 1.02 Kgs.iKg. content'

inthedescriptionl

i.e.7000 Kgs.asl
|

|

164

ICaseNo.:1:/13/80‐

ALC2r2015

r-ffi FrrtyNffiDyr.rAMATrc -lM".t N"/D, 
"t"'l6sG 

---_ist',t"* -.--l
I I lrecnuoloclEs LIMITED, \atcztzots ]ueterreo ii'l_*6#ffi--\
167l:0r/80/0s0/00200/AMr6/ lfiiiliiroone/AMr6/ \ou.or rort - l'"t"?'o^u
i m""r.rr" , ,t*ommittee noted that the firm has not replied to the deficiency(raised by MSME) letter send on

I lr,., o.ro,5 and decided to issue reminder to the firm to furnish reply.

i lc^. ir d.f"*"d,o 2ffi 
- 

i

i - E"r. N*6/10s0-A lc;tznts ierr c*.nr-erNE colLs mmt"*- ffi. i

I I I ll0.ll.2ols I II I I ......"-=_--=--=---_.-.-'r----*:;;;;---l
ior'ffit*^r* 

-lti'N"/D.t"o410t60771 

lotret i

I l:0r/80/050/00203/AMr6/ l',olDiriiroro0086/AMr6/ l,oy:g!-* -=_..----]fg"?)2xt1ltl.-
I iDecision : rne c-ommittee notea tnatlglt "":'1*j

No.:5/10/80-ALC2/2015

IHQ File

:01/80/050/00202/AM16/

｀
RLA File

:04/24/040/00033/AM16/



. 10.2015 and decided to issue reminder to the firm to furnish reply.

69
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「 iCaseNo.:23/13/80-AI」

C2/20151:器
:R「I:llillヘ

HQ File:01/80/050/00254/AM16/ RLA File

:05/23/040/00128/AM16/

IDecision:The cOmmittee decided to rad″ the nOrlns based upon wH"en recommendation by DHI宙 de their

詢O No.3(23)/15¨ TSW(B)dated 07.10.2015(copytO be sentto RA and im).

IRAmり take a∝ bn accordhgけ .

IMeetNo/Dttα  16/80- 揚tatu∬
ALC2/2015         1Deferred
10.11.2015

IHQ File

i:01/80/050/00273/AM16/

,RLA File
'1:05 /23 1040100 I 33/AM I 6/ 1需需

薔i0394820~謳
、
~

Decision ! The Committee noted that the application of the ■111l has been sent tO MsME on 21.09.2015 and
ided to remind to MEME for comments.
is deferred to 22.12.2015.

Deferred

1聴蕊 蕊 t驚憮 癬 、
現品I・絹託藉 赫 野憮 鮮
hmish reply.

ICaSe iS deferred t0 22.12.2015.

t replied tO the deficiency(raiSed by DIPP)letter send On

raseお detrred t0 22.12.2015.        mmお
h Кpし.              |

ｄ一Ｓｔａｔｕｓ‥̈

18

is deferred to 22.12.2015.

No.:30/13/80‐ALC2/2015 1五 威yN五

“

さ:iTRON I｀biA   ‐M8etヽ 6′ bit`:i`/jb:

)cision : The Committee noted that the firm has nor replied ro rhe deficiency(raised by DIpp)
10.201 5 and decided to issue reminder to the firm to fumish reply.
is deferred t0 22.12.2015.

letter send on
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Lic.No/Date:0510394901

15.07.2015

76[語薫蔦蔑罵       ~「 :現認罵応語31M16/

lD;t.dr Tfi;rrittee noted that the firm has not replied to the deficiency(raised by DIPP) lefter send on

]Z: . f O.ZO f S and decided to issue reminder to the firm to furnish reply.

lCase is deferred to22.12.2015.

Party Name:APAR
INDUSTRIES LIMITED | 三l_|

case No.:1/13/80-ALC2/2015
ALC2/2015
‐10.11.2015

二J墨器
α
“
Ю
"の
つ
B為2■2期 5‰/00143/AM16/   籠需湧雰膏

茨面蔽わめ務

I開隔 蕊

iD..itirr-; Th;;;.iffee noted that the application of the

idecided to remind to DEIT for comments'

f1111:has been sent tO DEIT on 22.09.2015 and

lCase is deferred to 22.12.2015

HQ File

一 ―
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―

一 一

一

面

葛 孫

百 13 me dendency(rai

sed by DIPP)letter send on
Decision:The Committee noted that the flrln has not

23.10.2015 and decided to issue reminder to the firm to furnish reply'

lCase is deferred to22.12.2015.

Parり Name:VOITH HYDROCase No。 118/13/80‐ALC2/2015
PRIVATE LIMITED

1

No.:28/13/80‐ALC2/2015 Name:ITRON INDIA No/Date:16/80-

lLTD.

: The Committee noted that the firm has not replied to the deficiency(raised by DIPP) letter send on

10.201 5 and decided to issue reminder to the firm to furnish reply.

is defercd to 22.12.2015.



:01/80ノ 050/00268/AM16/

~~IRLARL
Defer
Date:22.12.2015:05/24/040/00185/AM16/

Decision : The Committee decided to issue deficiency letter to the firm to provide information as per the DHI

UO No.3 (180y15-ME dated 19.10.2015 sent to firm to furnish reply.

is defelTed to 22.12.2015.

Meet No/Date:16/80-

ALC2/2015
10.11.2015

811器轟児50Ю0264/AMl″ 20.07.2015

寡 事
繭 漱 濡 酔

面 高

5.
I

.12.2015.

HQ File

:01/80/050/00257/AM16/

by DIPP) letter send on

1  5.  しutting aHOwance an(

ICaSe iS deferred to 22.12.2015.

ing loss on brass bar.
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eede&百 edゎ issue a deadency ttter b・ efrm m pЮ宙de meinぉШ面。n tt p∝DF
IW/82 dated lo.11.2015,as given be10w:

to DEIT on 04.1 1.2015 for examination and comments.
Case is deferred to 22.12.2015

I ' Information in respect of Sl. No. 6 & 9 of Standard Deficiency Format-export product wise.2' Brass Bar blank size and weight thereof supported by sire & weight of component to bemanufactured - export product wise.
3. Cutting allowance and end cuttins loss on hrass har

「P IPa●y Name:MoTHERSON IMeetNo/Datα  16/80‐SUMISYSTEMS LTD.,

1柑FttF

Lic.No/Date:0510394911

17.07.2015

‐
 iCase No.:7/13/80-ALC2/2015

|

20

Name:SPIROTECH
T EXCHANGERS PVT.

′TD.

Name:SMC

No.:5/13/80-ALC2/2015 Name:HIMACHAL

孵鼎
α
“
Ю
"""

No/Date:16/80-

やぶ

No/Date:16/80-



ILic.No/Date:0510395057

23.07.2015 Date:22.12.2015

Decision : The Committee noted that the application of the firm has been sent to C&PC on 23.09.2015 and

|

ided to remind to C&PC for comments.

is deferred to 22.12.2015

Lic.No/Date:0510395079

24.07.2015

)fumヽhКロン
_         _」

「 F而

訃碑 皿 51[害
躍
DШ

"臥Tぶ

A匿

翌

酬 Ю

二 霊
Lic.No/Date:0510395128

田      ; ,9量1型l    l
tD;.trirr;il;;;"rt-* d*td"d. r",tfy,l* *t*. b"t.d rP* written recommendation by DC(MSME)
I

ivide tD Note No.30(168)/1s-ME dated 02.11.2015(copy to be sent to RA and firm)'

I

I

ina may take action accordin8ly._

: The Committee decided to ratiff the norms based upon written recommendation by DC(MSME)

ID Note No.30(151)/15‐ ME dated 15.10.2015(copy tO be sentto RA and flrm).

may take action accordinglY.

IMcet No/Datc:16/80¨
.ALC2/2015

.10.11.2015

いば

to the RA and firm.

is deferred to 22.12.2015.



:01/80/050/00300/AM16/
RLA File

:04/24/040/00110/AM16/

ision : The Committee noted that the application of the Яrln has been sent to MSME on 02.11.2015 for
amination and comments.

ase is deferred to 22.12.2015.

I lCase is deferred to 22.12.2015.

l~lCaSeNo。

:16ノ 16/80‐ALC2/2015

¬

… …

肛 獅 51岬 :鵬
LD瞥

‖
…

澪

瀞1,, fum,,,,*I jueclslon : The committee noted that the application of the firm has been sent to DIpp on 02.11.2015. However,

i h:::*:,::,?:l:i1*:,9.0 to forward a copy of apptication to them for examination and comments.

ALC2/2015
10.11.2015

:01/80/050/00301/AM16/叫剛α 腸ち棚∽田颯剛α:04/24/040/00H9/AM16/    113.08.2015         1Date:

eo 
fnecision 

irrc c".rin.. a*td"d," d;f"t*,.r,lr*.. rh. f,*r," p.*td;ffi
lrepresentative 

present in the meeting, as given below:

I l. Item No.1 - 3 - Split euantity of seamless & welded rubes and
| 2. Item No. 16 - Detailed Calculation.
I

HQ File

いeお detredゎ 22つ2“ ,

4.Quantity ofimportitem at SI.No.2 may be a110wedl
aS 900 Kgs.inclusive of  5

]. I:, !',!ry weight of export product may be specified as 126.49t MT .2' word "Relevant" may be prehxed with the.description oiimpo.t items at Sl. No. 1,2 &g.3' Quantity of import item ai Sl. No. I may be allowed as tt{qlt Kgs. inclusir" oi to.g %o wastagt
_ lftertaking l/3'd recovery from scrap.

Ｆ
に

19

f
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No。 :9/16/80-ALC2/2015 Name:GODREJ & BOYCE iM".t N"/D"t.,16/8G
, co. LTD., iALC2/20t5
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~~F赫赦あ面百
阿鱚

|

12/120/2015‐器̈嗣Ⅲ…耐卜
構ほ挽I警輛鰐∬鋭ユ.|
a1lowed as 48400 Kgs.inclusive of 33.3%wastagi

猥:剛I器躙 ti露i願l鞘lil尋胤薫.T事
weight ofthis item may be as applied fori.e.44090 Kgs.inclusive of 3%wastage.     |

6.Quantity Ofimport item at Sl.No.4 may be a1lowed as 3 Nos.on net to net basis.Duty free weightl

oithisiiemmaybeasappliedfori'e.1937Kgs.inclusiveof3oZwastage.
7. Quantity of import item'at Sl. No. 5 may be ailowed 1 9 \o^s 

on net to net basis' Duty free weight

Jf tnir iiem may be as applied for i.e. 362 Kgs. inclusive of_3 % wastage.

g. Quantities of import items at Sl. No. 6,7 i,8 (welding consumables) may be allowed as applier

5. Quantity of import item at Sl. No. 3 may be allowed as 35 Nos. on net to net basis. Duty free
weight of this item may be as 8500 Kgs. inclusive of 8 o% wastage after taking 20 oh recovery from
scrap.

6. Quantities of import items at Sl. No. 4, 5,6 & 7 may also be specified as l No。 , l No.,2

Nos. & I No. respectively in addition to their weights and the same may be allowed on net to net
basis.

7. Quantityof importitematSl.No.8 maybeallowedas569Kgs.(ll.5Meters) inclusiveof 2 ot

wastage.
8. Quantity of import item at Sl. No. 9 may be allowed as 436 Kgs.(69 Nos.) on net to net basis.

9. Quantity of import item at Sl. No. l0 may be allowed as 33 Kgs.(9 Nos.) on net to net basis.

10. Quantities of import items at Sl. No. 11, 12 , 13 & l4 (welding Consumables) may be allowed a

applied for i.e. 528 Kgs., 6l l0 Kgs.,935 Kgs. & 8183 Kgs. respectively.

I

IRAg"v*3!'j1'*::"ldt$v' ***.-'.- -*--*j

for i.e.7128 Kgs.each.

9.Quantities ofimport hems at Sl.No.9&10(Welding Consumables)may be a110wed as applied

l  i.e.16158 Kgs.each.

ほmり takeactiof¨Cordin"

1躍11悧t:W盟5.____
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l95l:01/80/05 OtOO2g2lAMt6l l:04124t04010013I/AMI6/ i:t'OA'ZO1S lDate:22l22015]1

1ffi""'tffi 0'z'1r-'zors;;i
i

I l"*u.inution and comments' i
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両EXLC2/2015 Name:GODREJ&BOYCE No/Date:16/80‐
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い
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1HQ File              RLA File Lic.No/Date:0310798599  1
101/80/050/00296/AM16/ :03/94/040/00204/AM16/      1o l.09・ 2015

as g市en below,based upon the DIPPNote No     l

t器|よ島:』:I鷺∬露ζl乱:|マ宣∬
・
8,BI
´

|

… OfimpOrt it…

… e al10Wed a釣

秘柵  |4 Qua面サ o日 mpO■ ■em誠 創..鷺
.lTI∫ :ξll潔∫l『場精5.Quantlty ofimpOrt ttem at SI

|

6 Quantity菅:i慾r苫:|:I卜
ITlaybeal10wedas92KgsЮ nnettOnetbasis.       |7 ⌒ ..ハ^`:^. ^rl___  ′ ・       ^.
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h由.Duけ れ el
i Weigh1 0fthis lem may be as applied fOri.e.3324 Kgs.inclusive of 5%wastage。

      |I R oll,n十 薇′ハf:“ハハ_:4^_^`01ヽ r ′    ,  ..  _s.Quantitv orimport item at sr. No. 6 ;;;;.';r"J.f,l;r:i;::';",&r:.j:J"ill?l;l incrusive of .l
- 

Yo wastage rLEr'. \J'vl rYreLsrs/

9'Quantity of import item at Sl. No. 7 may be allowed as 1701g Kgs. (1063.4Meters) inclusive ol

l0' Quantity of import item at Sl. No. 8 may be allowed as 1904 Kgs.(4992 Nos.) on net to net ibasis. 
-^-, t- 

I /v- ,\5J'\T77L trvs' 
,

1l Quantity of import item at Sl. No. 9 may be allowed as 480 Kgs.(24 Nos.) on net to net basis. i12' Quantity of import item at Sl. No. l0 may be allowed as 600 Kgs.(24 Nos.) on net to net basis. il3' Quantity of import item at SI. No. l1 may be allowed as 96 Kgs.(24 Nos.) on n"r'io"n.iil*i. 
il! - Quantity of import item at Sl. No. 12 miy be allowed as qs+ Kgs.(10 Nos.) on net to net basis. i15' Quantitv of import item at Sl. No. l3 may be allowed as3272 Kgs. (125.7 r*".ri t"j,llii]"1

- ? % wastage. J!'2 r\sD' \rzJ'l rvrsrE 
i

'u, *aaT:Y.of 
imPort item at Sl. No. l4 may be allowed as2750 Kgs. (125.7 Meters) inclusive oi2 o/oWaStage. -J v- Errv"vvso L, Jv \Br. \LLr,t rvretefs

_-_--
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10.11.2015 as under:‐

I . Net Empty weight of each export product at Sl. No. 1 & 2 may be specified as 17.5 MT.

2. Net EmpU weight of each export product at Sl. No. 3 & 4 may be specified as 17.58 MT.

3. Net E.pty weight of each export product at Sl. No. 5 & 6 may be specified as 20-01 MT.

4. Net Empty weight of export product at Sl. No. 7 may be specified as 1.26 MT.

5.euantity of i.po.t item at Sl. No. 1 may be allowed as 48 Nos. on net to net basis. Duty free

weight of this item may be as 30406 Kgs. inclusive of 18.8 % wastage after taking20 o/o

recovery from scrap.

6. euantity of import item at Sl. No. 2 may be allowed as 80 Nos. on net to net basis. Duty free

weight of tnit item may be as applied for i.e. 340 Kgs. inclusive of 5 o/o wastage'

T.Quantity of import itern at Sl. No. 3 may be allowed as 8 Nos. on net to net basis. Duty free

ieight 6f tnir iiem may be as 404 Kgs. inclusive of 19.9 o/o wastage after taking 20 Yo recovery

from scrap.
8. Quantity of import item at Sl. No. 4 may be allowed as 6.Nos' on net to net basis' Duty free

weight 6f tnir iiem may be as applied for i.e. 12 Kgs. inclusive of 2 oh wastage'

9. Word "Relevant" .uyi" p."n*"a with the description of import items at Sl' No' 5' 6 & 7 '

10. Quantity of importitem at Sl. No. 5 may be allowed as29l'l Kgs' (21'47 Meters) inclusive

of 2 Yo wastage.

11. Quantity of import item at Sl. No. 6 may be allowed as 43039 Kgs' (29010'9 Meters)

inclusive of 2 o/o wastage.

12. Quantity of import it"em ut Sl. No. 7 may be allowed as 38519 Kgs' inclusive of 8'2 %

wastage after taking I /3'o recovery from scrap'

13. euantities of impo-rt items at Sl. No. t, q it tO (welding Consumables) may be allowed as

applied for i.e. 601 Kgs. each.

RA may take action accordinglY.

t ic,t,loiDate: 3110065624 lOefer

IDecision:The CommittCe noted thatthe application ofthe flrm has been sentto DHl on 02.H.2015.HoWever,I

lcasepenamstODIPPanddecdedtOfottardacopyOfapplに
江ion to them for cXaminttbn and comments.

1

ICaseisdeferredto22.12.2015.
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Decision : The Committee noted that the application of the firm has been sent to
ion and comments.

is defelTed to 22.12.2015 ド
¨
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1/80/050/00288/AM16/

Parサ Name:AZAD
ENGINEERING PRIVATE
LIMITED

1跳λ淵OЮ03
諄‖… 澪嗣

瓢 鳳

Mcet No/1Date:16/80‐

ALC2/2015
10.11.2015

Lic.No/Date:091oo62719

13.10.2015

器轟泥50Ю囲 ハⅢα 鵬ち棚 oЮ
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田ハMぶ

~け
だ器
α剛∞ωtt B鳶

ち2■2期 :
話温 硫「 山e nm md me RA weК  Кqutted b飾おh me httd copy of■ e

lapplication, which has not been received yet, and decided to issue a reminder to the RA and firm.
lCase is deferred to22.12.2015.

102ほ3駅粽

104

「~lCaSeNo.:5/16/80‐ ALC2/2015

is defelTed t0 22.12.2015.

隔危淵ν0040"AMα  l :22.12.2015
on : The committee noted that the firm and the RA were ,"qu.ri.a ,o t*il;;;
ion, which has not been received yet, and decided to issue a reminder ro rhe R A qnrr ffmissue a reminder to the RA and firm.

copy of the

:09/24/040/00388/AM16/

Case No.:3/16/80-ALC2/2015

Ision:The cOmmi"ee noted thtt the nllu and the RA were requested to hmish the hard cOpy Of the

icatiOn,which has not been reccivea yet,and decided tO issuc a remindertO the RA and illll.

is deferred to 22.12.2015.

:01/80/050/002901ヽM16/

whch has nd been recdved yd,and dedded bぉ
sucaКmJderご乱蔽

・
詰:I=|

26       11::〔

li]::||:lil:l:||IL熙    ぶ



~F漏
蔦 蔦
甲
画 面 面 百

圏 習 億 漂 WFttD.
Mcet No/Date:16/80-

|

日膏ぷ
IALC2/2015
110112015

IDeferred
|

Ю6鳥3品泥5υ囲ンAM附
RLA File

:05/24/040/00221/AM16/
した。No扇蔦肩而56072 Detr~~~~
30.10.2015         1Date:22.12.2015

fD..t.f", iTt" c"mmi*" ,r","d ,h; ,hr f"rn 
"rd 

;; RA *";equested to furnish the hard copy of thel

lap口た江bn,whch has not been Кcdved yet,and decHed toおsuc a reminderto the RA and im.

ICase No.:19/16/80‐ ALC2/2015

S,No.476

Sl.No.475

Case No.A/R-61 M/s.  United
Drining  T。。ls

Ltd.,Delhi

HQF.No.01/80/050/00397/AM10/DES.I Lic.No&date

Meeting No.16/16 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009
Date:10.H.2015 Revision of norms

ietter dated 15.09.2014 and 02.01.2015Decision:The Committee noted that the f1111l was l

foHowed by reminder dated 28.07.2015 to subrnit the requisite certiflcate froln the E)irectorate General of

Hydrocarbons, which are yet to be reccived. NC decided to issue reminder has been sent to flrnl on

20.10.1015.Therefore,the Comrnittee decided to issue flnal reminder to flini to eXpedite reply.The flllH has

info11lled that its supply ofgoods is to ONGC,New Delhi under deemed export Category.

Case is deferred to 22.12.2015。

Casc No.A/R¨ 49 M/s. Larsen

&Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00245/AMl1/D電 .I Lic.No.&datc

RA.F.No.03/95/040/00712/AM10 0310557677

dt.29.01.2010
Meeting No.l6116

Date:10.H.2015 Amerd.ert in quantities / addition of

additional import items

==薫
百三百T可
=r7頁=軍
言軍
==百
肩π百
=石
肩百蔦再TT墓再高丁ξ応冨面裏石爾薩両顎3Hc certi輌 icate.NC also noted that theDecision:The Committee noted thatthe flrm has not

flrm vide its letter dated 02.07.2015 had requested fOr a copy of I)GHC certiflCatc submitted by GE India and

whether it is subrnitted as per Para 8.2C ofFTP andit、
vas decided in Meeting No.10,held on 18.08.2015,that

a proper reply was to be sentto the fllHl. The Comlnittec noted that the proper reply has not yet been sent and

renlinder sent to f1111l on 20.10.2015 for proper reply.Therefore,the Conllnittee decided to issue flnal renlinder

to flrln to expedite reply…

Case is deferred to 22.12.2015.

S.No.477
面OF.No.01/80/050/0057,/AM13/DES.IM/s. Gas TechCasc No.A/R‐ 93

e

is defelTed to 22.12.2015.

Name:AZAD No/Date:16/80- Status:
DeferredPRIVATE

HQ File RLA File lC.

:01/80/050/00304/AM16/
|

109/24/040/00430/AM16/ 30

孵需叩憂興彊II囮Ⅲ…



Engineering
(lndia) Pvt. Ltd.,
Faridabad

Date:10112015 Request for revision of norms

Meeting No.l6116 RA F No05/23/040/00447/Aヽ 413 0510345184

dt 07 02 2013

Decision : The Commiftee decided to issue a deficiency letter to the firm to proyide the information as per DIpp
Note No. l21120/2015-TSW93-A/R dated l0.l1.2015, as given below:
As per Personal Hearing held in NC meeting dated 29.09.2015, firm may
drawing of "Gas Regeneration Unit Package"(export item) showing use

Reciprocating Triplex Plunger Pump with motor" (import item No. I l).

Case is deferred to 22.12.2015.

be asked to submit assembly

of 3 Nos. of " Horizontal

S.No.478

Casc No A/R l14 M/s. Technoweb

Textile Engineering
P. Ltd., Mumbai

HQF No01/80/050/00006/AM15/DE

SI
Lic No &date

Meeting No.l6116 RA F No03/95/040/0093αAM 14 0310771124

dt 26 12 2013Date:10112015 Request for revision of norms
Decision :The comminee noted that Rr*t *pty aut"a lq]io:ol5 has been sent to c&pc on :o.to:6is
for examination and comments.
Case is deferred to 22.12.2015.

S.No.479

Case No A/R-01 M/s. Decon India
Plastics Pvt. Ltd.,
Pune

HQF No01/80/050Ю 0009/AM15/DE
SI

Lic No&datc

3110062832

dt 26 02 2014

4ヽecting No 16/16 RA.F.No.3 I /83/04 Ol 0023 I I AM,t 4
10112015Datc: Request for reason ofnorms

Case is dcferrcd t0 22 12 2015

S.No.481

Decision:The commitec decI:,P｀ Sue dencincyた ter b thc nm tO provde hfOrmalon as perthe C&Pc
directly vide lerer No 46011/42/2014-PC_II dated 17 09 2015 and decidcd tO issuc remindcr tO the inla a10ngwith

rメレpr,。 ,,ぃ ,● ,o‐月月o■ ^^_^_ 1^“ _ 、, ′́ ^● ●, ^^^  _C&PC again raised deficiency rettet No.46or /4212014-pc-, dared 02.1 r .20 r 5 to tumish repry.
Case is deferred to 22.12.2015.

Decision:The cOmmittce nOted thatthe ttn“ぐ。n■ ■̂ "^F+●0■_r_ )nt in thc dcscription of Onc
impOrtitcm was senttO thc C&Pc On 27 03 2015 Thc c&Pc vide its Note No 46011/106/2009_PC_1l datcd

260&2創 5 have pЮ宙dcd tte wH● en cOmmc籠,Thc cOmmmct塊:itt IIII慕縞訴
・
::1晨

NC as``POlyestcr Polylaminatc Film(50 MicrOns 1/_

fthe apprOvcd no:1.s was also scntto thc cLA Leter

rt frOm them as tO what acJOn was takcn by thc cLA

y the cOmmittce

S.No.480

Case No A/R-04 M/s. Poly Medic.ure
Ltd.,

HQF NoO1/81/050/00934/AMH/DES

I

Lic No&date

Mccting No 16/16 RA F No05/24/040/Oo428/AMll 0510286557

dt 22 03 2011
Datc:10112015 Request for revision of non ,s

28
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Casc No 対R=11 M/s. Poly Medicure

Ltd.,

HQF No01/81/050/00788/AMH/DE

SI

Lic No&datc

Meeting No.l6l l6 RA F No05/24/040/00364/Aヽ 411 0510283239

dt 04 02 2011Datc:10112015 Request for revision of norms

Decision : The Committee noted that the r€presentation ofthe firm for amendment in the description ofone

import item was sent to the C&PC on 27.03.2015. The C&PC vide its Note No. 4601I110612009-PCJI dated

26.08.2015 have provided the written comments. The Committee also noted that the description of this

import item was amended and recommended by the NC as "Polyester Polylaminate Film (50 Microns +/-

l0%" in the meeting held on 12.07.201'l and a copy of the approved norms was also sent to the CLA. Letter

issue to CLA, New Delhi on 21.10.2015 seek a report from them as to what action was taken by the CLA on

the amended description of import item approved by the committee.

Case is deferred to 22.12.20'15.

S.No.482

56 2015 and rcml inder datcd 28 07 2015、 vas
Decision:Thc COmlllitce noted that dcflcicncy lcttel

issucd to the flnll The flilll haS Submittcd rcply vidc lctcr datcd 26 08 2015 1t was pointcd out by the DIPP

representative in the meeting that the reply given by the firm is not complete and final reminder issued to the

firm on 06.11.2015 to fumish complete point wise reply'

Casc iS dCferrcd to 22 12 2015

S.No.483
HQFNo01/80/050/00016/AM14/DE

SI

Lic No&date
casc No AllR-41 1ヽ/s      CICB

ChcmiCOn    Pvt

Ltd,Bangalore ne.F.No.OZlz+1040i00452/AM I 3 0710093506

dt 01 02 2013
Meeting No.l6l l6
Date:10112015 Requ"st for fixation ollgl"t
ki==I==瓦17■

=薫
肩
====「
T面高罵
=再
下百可戻¬五硼面高d ls writen commcntS Vide NotC NoDecision:Thc COmmittCC noted that thc DIPP

12/108/2015‐ TSW/41-A/ R datcd 29 09 2015 The Committec noted that thC flrm in its rcply datcd

28.0T.20l5hassubmittedacopyoftheinvalidationletter,whereastheywererequestedtosubmitacopyof
theEPCGlicense,followedbyremindertothefirmon23.l0.20l5anddecidedtoissuefinalreminderto
firm to submit a copy ofthe complete EPCG authorisation'

Casc iS defcrred to 22 12 2015

S,No.484

Decision:The Commitee decided to rati～ the nOnnS based upon Wrnten recOmmendatiOn by DEIT vidc thcir

Case No A/R-12 M/s. Ductmaster

India Pvt. Ltd.,

Bangalore

HQF No01/80/050/00762/AM09/DE

SI

Lic No&datc

Meeting No.16/l 6 RA F No07/24/040/00190/Aヽ 409 0710058660

dt 22 07 2008
Date: 10112015 Request for fixation of norms

HQnNoO t ltOlOS0/00444/AM I 5/DEM/s. Bharat HeavY

Electricals Ltd.,

Bangalore

Case No A/R‐ 78

0710106685

dt 17 09 2014
87. e.N o. o zN o. o zlz+1040/0 020 3 /A M I 5

Meeting No.l6116
Request for fixation of norms

Datc:10112015

uo No.l7(34/20l4JPHW dated 16.10.2015(copy to be sent to RA and firm)'

Lic No&datc



S.No.485

Case No A/R-79 M/s Vヽheels lndia
Ltd,Chennai

HQF No 01/80/050/00037/AM16/DE

SI

Lic No&date

Meeting No.l6116 RA F No04/24/040/00322/AM15 0410160391

dt 08 04 2015Datc:10112015 Request for amendment of norms

RA may take action accordingly.

Decision : The Committee decided to rectiry the earlier NC decision based upon
3(l17y15-TSW (B) dated 19.10.2015 (copy to be sent to RA and Firm).

RA may take action accordingly.

S.No.486

Case No A/R-80 M/s    Autotcch

lndust‖ es(Inda)
Pvt Ltd,Chcnnai

HQF No01/80Ю 50/00541/AM13/DE
SI

Lic No&datc

Meeting No. l6116 RA F No04/24/040/00166/AN413 0410142832

dt 23 01 2013Datc: 10112015 Request for revision of norms

Casc is deferred t0 22 12 2015

S.No.487

Case No A/R‐ 81 M/s. Autotech
Industries (India)
Prt. Ltd., Chennai

HQF No01ノ 80/050/00173/AM12/DE
SI

Lic No&date

0410125099

dt 17 06 2011

Mceting No 16/16 RA F No04/24/040/00072/AM12
Datc:10112015 Request for revision of normJ

Casc is dcferrcd t0 22 12 2015

S.No.488

Case NO A/R‐ 82 M/s. Autotech
Industries (lndia)
Ptt. Ltd., Chennai

HQF No O1/80/050/00680AM lo/DE

SI
Lic No&date

04101lo480

dt 31 12 2009

Meeting No 16/16 RA F No04/24/040/00228ハ M10
Datc:10‖ 2015 Request for revision of norms

thc DHI Notc No

Decision: The committee noted that th" n.* nu. b"* i*it"d f";E;;l h";.irg 
"" 29 .09.2015.

Firm's reply dated 05.11.20r5 is being sent to DHr for examination and Comments.

Decision: The Committee nor"O ,n 
.

Firm's reply dated 05. l 1.201 5 is being sent to DHI for examination and comments.

Decision: The Committee n*O ,n" 
.

Firm's reply dated 05. r r .201 5 is being sent to DHI for examination and comments.

Casc is dcferred t0 22 12 2015

S.No.489
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Decision : The Committee decided to modif, the earlier NC decision based upon the DIPP ID No.

1213112013-TSW/107-A/R dated 06.08.2013 as per details given below:-

The Committee after deliberations and keeping in view that actual realization from scarp is only

about 6 % of the cif value of un-machined Stainless Steel Forgings (import items), decided to revise the

weight of import items after taking 60/o recovery from scrap . Accordingly, for the purpose of redemption,

it was decided to modifo the norms as under:

l. Netweights of 529 Kgs., 1579 Kgs.,757 Kgs.,984 Kgs., 1693 Kgs., 424Kgs',1205 Kgs', 126l

Kgs. & 314 Kgs., mly-Ue .p""ifi"d with ihe quantities of export items from Sl. No' I to 9

respectivelY.
2. Quantity of import item at Sl. No. I may be allowed_as778 Nos. on net to net basis' Duty free

weight of this item may be allowed as 993 Kgs. as 1.877 Kgs./Kg. content in export item at Sl' No'

I aftertaking 6Yorecovery from scrap'

3. Quantity of import item at Sl. No. Z'^uy be allowed as 2051 Nos' on net to net basis' Duty free

weight of this item may be allowed as 321S Kgs. as 2.08 Kgs./Kg. content in export item at Sl' No'

2 after taking 6 Yo recovery from scrap'

4. Quantity of import item at Sl. No. I *uy be allowed as 512 Nos. on net to net basis' Duty free

weight of this item may be allowed as tsis Kgs. as 2.08 Kgs./Kg. content in export item at Sl' No'

3 after taking 6 o/o recovery from scrap'

5. Quantity of import item at sl. No. +'may be allowed_as 701 Nos. on net to net basis. Duty free

weight of this ii"* n1uy be allowed as tglZ Kgs' as 2'004 Kgs'/Kg' content in export item at Sl'

No. 4 after taking 6 Yo recovery from scrap'

6. euantity of import item at Sl. No. i *uV U. allowed as 1206 Nos' on net to net basis' Duty free

weight of this item may be allowed as:"gSt Kgs' as 2'338 Kgs'/Kg' content in export item at Sl'

No. 6 after taking 6 Yo recovery from scrap'

7. Quantity of import item at sr. No. o-*ay be allowed as 302 Nos' on net to net basis' Duty free

weight of this item may be alloweJ as99iKgs. as 2.339 Kgs.lKg. content in export item at Sl' No'

6 after taking 6 %o recovery from scrap'

8. Quantity of import item at sl. No. z may be allowed- as 500 Nos' on net to net basis' Duty free

weight of this item may be allowed asZigO Kgs. as 1.988 Kgs'/Kg' content in export item at Sl'

No. 7 after taking 6 %o recovery from scrap'

g. Quantity of import item at sr. No. t-nlay ue attowed- as 546 Nos' on net to net basis' Duty free

weight of this item may be allowed arZlslq Kgs' as 2'358 Kgs'/Kg' content in export item at Sl'

No. 8 after taking 6 o/o recovery from scrap'

10. Quantity of import item at Sf. No' q-*a! Ue attowed as 136 Nos' on net to net basis' Duty free

weight of this item may be allowJ as74i Kgs. as 2.359 Kgs.lKg. content in export item at Sl' No'

9 after taking 6 0% recovery from scrap'

RA may take action accordinglY'

SoNo。 489

Case No.A/R-87 M/s. Shree

Electricals, Pune

HQF.No.01/80/050/00975/AM08/DE

S.I

Lic.No.&date

Meeting No.l6116 RA.F.No.31/24/040/00204/M08 3110031243

dt.22.10.2007Date:10.11.2015 Request for revision of norms

HQF.No.01/80/050ノ 00525ノAM15/DE

S.I

Lic.No.&date
casc No.A/R-89 M/s.     Freedom

Ophthalinic   PVt.

Ltd。 ,Hosur RA.FoNo.04/24/640/00232/AM15 0410159832

dt.03.12.2014
Meeting No.l6116

Request for amendment of norms
Date:10.ll.2015

ド

SoNo.490
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Decision: Thc Committcc nOted that flH‖ 's rCquCst dated 22 06 2015 has been scnt to C&PC On

06082015,foHo、vcd by rcmindcr On 23 10 2015 to expeditc thcir comments

Casc is defcrrcd to 22 12 2015

S.No.491

Casc No A/R-90 M/s. Terumo
Penpol Ltd.,

HQF NoO1/80/050/00073/AM16/DE

SI
Lic No &datc

Meeting No.l6116 RA F No53/21/040/00002/AM10 5310008377

dt 28 05 2009Datc:10112015 Request for fixation of norms
Decision: The Committee noted that the C&pC h", d"""tl), ir**d u d"foi"*y l"tt". oi-lIdhl5 to th.
firm to provide certain information, followed by reminder on 20.10.2105 and decided to issue final
reminder to fumish reply.

Casc is dcferrcd t0 22 12 2015

S.No.492

Case No A/R-103 M/S  GodrcJ  &
Bりce ML c。
Ltd,Mumbai

HQF No01/80/050/00H3/AM16/DE

SI
Lic No&date

Mccting No 16/16 RA.F.No.03/941040/0 I I l4lA1\4 I 5 0310794618

dt 16 03 2015
Date:10112015 Rcquest fOr changc in Nct wcight Of

cxport item sr 3 ``Tube Budle(Tag

NolME―RHZ358-S04C)&sr No4
``Tubc  Bundlc (Tag No:  

lヽE―

RHZ358-S04D)in no‖ ::s
Decision:The cOllnmitee decidea tn r。 .■■.+“ _0^J:^_ヽ Iフ=II■

~~「―
=―
L__T_=~~~」

ascd upon thc DIPP No
12/31/2015-TSW/1o3-A/Rdated lo l1 201D‐

,as givcn bc10w:_
L Duc b changc h ttψttch∝

l薔蓄}轟:冊露鳴践席:1:ちま器書滋品群
4mり beamended frOm``205 MT2ヽ 28

RA may take action accordingly.

S.NO.493

Case No. AiR-104 M/s GOdreJ &~
Boyce Mfg cO
Ltd,Mumbai

HQ「 No 01/80/050/00053/AM16/DE

SI
Lic. No. & date

Meeting No.l67l6- KA 「 No 03/94/040/01034/AM15 0310793873

dt 01 02 2015
Datci 10 11 2015

Request for revision ofno i
Decision : The Committ"e d.. eO ,o *ru. ,Note No. l21120/2015-TSWl04_A/R dared 10. I I .2015, as given below:

拙盤な樹驚鰭l鮒蠅i鴇曝熊lt∴
b棚‖冷臆Is柵

Case is deferred to 22.12.2015.
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SoNo.494

Casc No.A/R-105 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQFoNo.01/80/050/00173/AM15/DE

S.I

Lic.No.&datc

Meeting No. l6116 RA.F.No.03/94/040/00069/AM15 0310780161

dt.30.04.2014Date:10.11.2015 Request for correction of
typographical error in line "the

quantities of import items at Sl. No.7

& 8 in norms

Decision : The Committee decided to rectiff the earlier NC decision based upon the DIPP No.

1213112015-TSW/105-A/R dated l0. l 1.201 5, as given below:-

l. Typographical error in the norms of this Advance Authorization as modified in NC meeting dated

l2l15l2}15 may be corrected from "The quantities of import items at Sl. No. 7 & 8 in Advance

Authorization are 510 Kgs. & 86 Kgs. respectively, RA may amend quantities of these items

suitably,, to,,The quantities of importitems at Sl. No. 5 & 6 in Advance Authorization are 510

Kgs. & 86 Kgs. respectively, RA may amend quantities of these items suitably".

RA may take action accordinglY.

SoNo.495

Casc No.C-05 M/s. Larsen & TOubro
Ltd.,Kolkata

HQF.No.01/80/162/00061/AM14/DES.1

@t fo. cla.ification against SION at Sl'

No. C- 1647 of Engineering Products - reg'
Meeting No.16/16

Date:10.11.2015

―………………―̈――――̈―………………………………―̈―――̈■―…̈…………………………―̈
――̈̈ ――̈̈ ―……………………………1¨

¨̈“̈…1 「1 「
~¨
 「1 「
~~~~ 

「
~~~~

Decision:The Comlnittee noted that the representation ofthe f11lH has been scnt to I)H10n22.09.2015.

Case is deferred to 22.12.2015.
*****
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〔)■lcc Oflllc Dcvel():111じ nt Cominissioner

lヽicr()SinaH&Ⅳ Icdiul■ Entcrpl・ ises

PIECIIANICAL DIVIS10N

lcw Delhi

O/O The DC(MSME)UO note n0 30(96)2014-ME dated 28.10.15

ま″ヽ『′01″´

30(e6)t14-ME

Subject: AA no 0910057395 dated 28.08.13 in respect of M/s Sec Industries Pvt [,tci

The nonns may be fixed as follows:-

Per unit weight of export product may be mentioned as 1020 kgs.
Sno 96 of the iterns of imporl rnay be deleted as thc finn is not irnporling it.
Import of S.No. I to 94, 106 to 122 nay be allowed on net to net basis with NIl. wastage
and accouutability clause.

Import of Sno 95 rnay be allowed for 1517 kg (136 nos).

Import of Sno 97 may be allowed for 848.2 kg ( I 3 8 nos) inclusiv c of 5 .7Yo wastage after
affecting 5002 recovery for scrap.

Inlport of Sno 98 may be alloweci i., ri94.64 kg ( I 00 nos) inclusive of L5% n astage after

affecting 50oZ recovery for scrap.

Import of Sno 99 nay be allowed for 587.66 kg (95 nos) inclusive of 5 0/o wastage after

affecting 500/o recovety for scrap.

Irnport of Sno 100 may be allowed for 2205.14 kg (996 nos,.t.

lrnport of Sno 101 rnay be allowed for 1387.8 kg inclusive of 2.6 ?l wasl.age aft-er

affecting 5002 recovery for scrap.

Inrport of Suo 102 ntay be allowed for 1509.78 kg inclus;ve ot 2.1 9i wastage after

affecting 500/o recovery for scrap.

Irnport of Sno 103 may be aiiowed for 420.4 kg inciusive af S .6 o/o r.vastage after aff'ecting

50oZ recovery for scrap.

Import of Sno 104 may be allowed for 311.65 kg incirisivc of 2.9 9'h u'astage after

affecting 500/o recovery for scrap.

Import of Sno 105 may be allowed for 457.5 kg.

This issue with the appi'oval of Director (ME)

(■
AD(ME)

|′

υ

lЧ
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Post, Coimbatore

2. The advance authorization are meant
Chennai Metro'through your Andhra office.
fuither processing of the case.

Sub:― ApplicatiOn fOr ratincation of l10rins Ol'A(lvこ
incc I′ iccncc No.。 3210070400 datcd

_W堕 LeXpO雄 確 Railway Tm“劇l mdヽ g洲 hBEⅢpucポ '

s.,xl“ |ワ 13

Please refer tO your lctter dated 27.8.2015 forwarding thc inf0111lation On thc

Su● eCt Cited above.

for export whereas you want to sell them to
You are requested to clarify thc same for

Yours faithfully

W-
(Ashal(angia)

Director

Copy to:/
Shri IIどadhan Das

FTDO
O/o DGFT
Udyog Bhavan
New Delhi

w.r.tDGFT I.D No.01/80/050/003410/AM14/DES-1/201 dated

8.5。2015
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Subject:

DEPARTMENT OF COM$IEKCE

DIREGTOF:ATE G"ENEilA.i- OF FOREI'JI'J TRADE

DES.ISECTION. ROOfi,l ilio.404,4tn Ftoor, UDYOG BHAWAN:

N EW DEL.H l -1 1 00 1 I : yVebile- http :/ldqft'qov' i n

Ratification of Norms against Adv. Authorization No' 0710102920 dated

14.03.2014(for annuat requl$gqpglissued under Para 4-7 (of HBP (Vol'l) to M/s'

sutures lndia Private Limited, Bangalore - regarding.

please refer to the above license which u'ras issued by t"-It under File No"

O7l24tO4OtOO444tAM14. I am to comm'ni""t" that the matter was considered by Norms

Gommittee-l in its above cited meetlrgltl..dig0 Jated Zg'Og'ZO'tS which is also available on

the website of DGFT. ihe decision of lhe comrnittee is as under:

: case No.:11/7/g0- party ruame: Sutunes Meet No/Date:13/80- status:

: ALC2 12014 INDIA PRIVATE' ALC2]2015 'Deferred
:                   LIMITED,          129092015

1 油0百港  ~  ~ヽ LA由鷹 ~   |は ひ`うまとb力 616292~Dまま
~~~~~

:  101/80/050/00148ノ AMl :07/24/040/00444/AM14/10              
‐Datei10 11 2015

114032014

141::ご面ぉ稿丁〒1き
~“
稀市it61&6u面 ёな戸σ品ぷ 品Ilts wri面 高論

ま面 品 a゙ぎ &ヽさ

_  .  ・  ●L_ :__^4 :0ハ “ h● C h●ハn a‖ Owed asi R::';;".1i,'r%;IIJ'T;ffi on,onroru wherein the import item has been arrowed asi

i ,o.zso2 kg for 1 kg of export product. The committee arso noted that the unit has applied for 
'

! :36000 kg of import item against go0oo kg of expor:t item. As such the Committee decided to:
:

i 
'oqr"stine 

C&PC to review its recommendations' :

ii iCr=" is deferred to 10'11'2015' -.-.- -:----., !--*:--- -- 
-- 

-.-------L-
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C

lvlinistry of Heavy Industries & Public Enterprises
Department of HeavY lndustrY

TSW(B) Section

Subject: Application of MIS Doosan Power Systenrs for

ratificationofnormsofAAno0410LS}S4Zdt0B-10-14
DES-I,DGn-maykindlyreiertotheabovementionedAA

ofM/SDoosanPowerSystems.Thefirm,srepresentationof
dated06-10-l5hasbeenexamined.Basedontheinformation
submitted,thisofficerecommendswastageof5,6oioonimport
of tubes/pipes. (Item no I & 2 of import)'

I
The aborre issues with the approval of IA(KKT) , i' ),, ,f.r-, {t-

; .t'

E.c. NaYak

DeveloPment Officer
13-11-15

DG「F′ FFDO′ DES-1

Deptt.of HI′ UO No3(156)/14-TSW(3)
dated

ζ7

。,(し
・
る Cl
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MinistryofHeavylndustries&PublicEnterprises
DePartment of HeavY IndustrY

TSW(B) Section

Subject: Application of M/S Doosan Power Systems for

ratificationofnormsofAAno04l0l5954ldt0B-10-14.

DES-i,DGFTmaykindlyrefertotheabovementionedAA
of Mis ooosan power systemi. 

-rr," 
firm's representation of

dated06-10-l5hasbeene*amineo.Basedontheinformation
submitted, this Office recommends the following'

Export. 600 MW Steam cenerator, NTPC, Solapur, under ICB.

Import

Water 
-*-Watt 

Panel,

Header SjgQg
面     Kg/Kg
contentinlf*

Relevant

The above issues with the approvat of IS(RKS)' 
,''*,"ih-bl NafS[

DeveloPment Officer
13- 1 1- 15

P拒詳認[→浮FttFlf詰子11:3(157)/14-TSW(B) dated

ζ8

for
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「
落ィlィタ語
~

Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Application of M/S Doosan Power Systems for
ratification of norms of AA no 0410159543 dt 0B-10-14

DES-I, DGFT may kindly refer to the above mentioned AA

of M/S Doosan Power Systems. The firm's representation of
dated 06-10-15 has been examined. Based on the information
submitted, this Office recommends wastage of 5.60/o on

tubes/pipes(Item no 1 & 2 of import).

The above issues with the approval of IA(KKT)' 
Al/r>
4.r.Nayak

DeveloPment Officer
13- 1 1- 15

DG「 l‐′阿DOr DES― I

Deptt,of HI′ UO No3(158)/14-丁SW(B) dated

η
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兵針111∫
Department of Industri:rl Policy & Promotion

(rsw)

NC Meetilg dated l0/1il2015 - Case No.2614/80 (M/s Veeline Media Ltd.) (Advance

Authorization No. 02t0205'128 dated 21.04.2015)

Advance Authorization may be ratified as under:

1. Total net of export products may be specified as 54 192 MT '

2. Qualtities of iinport items at Si. No. i to : & 7 to 12 may be allowed on net to net basis

with accor-tntabilitY clause.

3. Word,, Relevant" nay be prefixed with the description of import item at Sl' No'4 and its

quantity nray be allovr:,i as applie.i for i.e. 1428 Kgs. inclusive of 0.5 o/o wastage as

claimed bY the finl.
4. Words .,Metal Afticles" may be ornitted and word "Relevant" rnay prefixed in the

description of irnport item at Sl. No. 5 and its quantity may be allowed as applied for i'e'

7000 kgs. as 1.C2 Kgs./Kg. content in the export item'

5. Quantity of ir-lport iiem ut Sl. No.6 lray be allowed as 19981 Kgs' as 1'02 Kgs'/Kg'

content in the expoft product as claimed by the film'

Norms committee may take a view 
./ J_>- + :

,.,.,;J*#::] 
't""-

:IIIPまI;t,労号:1'j:f3_Tsw/56 dated 10/11/2015
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GOVERNMEN'I'OIT INDTA

tqm ekrp*trffiftmdnrmq
ⅣIINISTRY OF COMMUNICAT10NS AND IN110RMだ 1'10N TECHNOL0

mttΨ ¶茄 満 綸 剛

DEPARTⅣIENT OF ELECTRONICS AND INIΓ ORMだ I｀10N TECHN01ノOGY
Website: www.dcitY.gov.in

ヾul

No。…“1■34)/2015-IPHW

Mls. ZIT India Pvt. Ltd. il.
Regus Citi Centre, Level 6, \
10/l I Dr. Radhakishnan Salai \
Mylapore, Chennai Tamil Nadu-600004

Sub:- Application for ratification of nonns o{' Advance Licence No. 0410160430 dated

22.4.2015 for export of "Coloured Single Modc Optical Fiber'"

Please refer to your application received frorn the O/o the DGFT and this Department's

Ietter of even number dated 4.08.2015 on the subject mentioned above requesting you to
provide the following information to enable further processing of the proposal:-

i) Details of export product i.e. design of OFC .

iiy quantity of import item required for rnanufacturing one unit of export product with

calculation
iii) Composition of set I export item Sl. No. 2&4

iv) Wastage claimed in manufacturing process

v) Justification of wastage

2. you are requested to provide the aforesaid information at the earliest. In lieu of the

information we may not be able to process the case further' If the information is not

received within fifteen days the.case may be treated as closed as far as this department is-

concerned

‐

´ ´

節
Date.…5:1020・ 15

つげデ

Yours faithfully

ro,M*r
Director

Copy to:
Shri Haradhan Das

FTDO
O/o. DGFT
Udyog Bhavan
New Delhi

w.r.t.DGFT ID Note No.01/80/050/98/AM16/DES‐ 1/409

dated 6.7.2015
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い し

MinistryofHeavylndustries&PublicEnterprises-
DePartment of HeavY IndustrY 

iP, / r'i/ ,'i,1

TSW(B)SectiOn

Subject: Application of M/S Thermax Limited for ratification of norms

of AA no- 3110065389 dt 23-04-t5'

DES-I,DGFTmaykindlyrefertotheabovementionedAAofM/S
ThermaxLimited.Theapplicant,M/SThermaxhasrepliedvidetheir
letter of dated 23-9-L5'.' Based on the information submitted' this

Office recommends as follows'
Export
Coal fired atmospheric fluidized bed boiler- 2 numbers'

Item no -9
ihe oreat< up item no 9 is as follows'

AA〔資a‖OWed under GN-4.

The above issues urith the approval of IA(KKT)

DeVe10pmelt° ffi:::

datedo3(146)/15-TSW(B)

Trn

司Itern no Item

l to 5 Relevant       Steel
D10eS/tubes二 __二____

6
7t08 ComPonents

lQ-tl'. requiredItem        i漱》s

Ho‖ o…
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 10/11/2015 - Case No. 2514/80 (lWs Veeline Media Ltd-) (Advance

Authorization No. 0210205780 dated 11.05.2015)

Advance Authorization rnay be ratified as under:

1. Total net of export products may be specified as 54 792 MT '

Z. eua,tities of import items at Sl. No. j to I &7 to 12 nay be allowed on net to net basis

with accountabilitY clause.

3. Word,, Relevant" may be prefixed with the description of import item at-Sl' No'4 and its

quantity may be allowed as applied for i.e. 1428 Kgs. inclusive of 0'5 o/o wastage as

claimed bY the firrn.
4. Words ,.Metal Arlicles" may be omitted and word "Relevant" may prefixed 

-in .the

descriptio, of import item at Sl. No. i und its qua,tity may be allowed as applied for i' e'

7000 kgs. as 1.02 Kgs'/Kg' content in the export item'

5. Quantity of irnport item at sl. No. 6 may be allowed as 19981 Kgs' as 1'02 Kgs'/Kg'

content in the export product as claimed by the firm'

Norms committee rnaY take a view
/'L'"

,.""fr-,:Iitr"tL'it-
Norms Committee- I
iffi-Tsw/63 dated 1o/1 rlzors
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AD(ME)

Offlce ofthe lDevclopmcnt Comllnissioner

Micro SmaH』どMcdium Enterpriscs

MECHANICAL DIVIS10N
30(150)/15-ME

SuttCCt:AA no 0910062058 dated 22.05.15 for M/s Vem Tcclmologies P宙 Ltd

The following information is rcquired:―

o Detailed technical drawing with dimension of each export product,

catalogue, if any may also be furnished.

. Weight of each export product.

o Blank size of imPort Product.
. Detailed calculation as to how the quantity of raw material proposed for

import has been arrived at, including the net wgight of components to

be manufactured out of these imported materials, wastages claimed at

;;"h;"d oi -*rActuring with complete justification and supported

by documentary evidence/drawing'
. Weight of each of the imported and indigenous input, separately for

eacliproduct, for the purpose of material balancing. Net weight (Gross

weight minus *uriug.) for each imported and indigenous input in the

export product -uV 6"'iraicated- Net weight along with details of other

imported input to be used in the resultant product and sought to be

imported/procured from sources other than thi license, if any, may also

be indicated' 
inotinn inclrr^ins st :ange: thicknesso Size and specification including grade' composttton' r

etc of the items proposed for import'

This issue with the approval of Director (ME)

o/Othe DC(MSME)UO note N」 50(150)/15-ME dated 15.10.15

ЧЧ





Ministry of Heavy lndustr!es&Public EnterpriSes
Department of Heavy lndustry
TSW(B)SecuOn

lll場F:L)::」:霊11::l):j)::ξ
Fこ Ltd fOr ratifiCation of norms of

lテ:籠 [催1」ItJl「学11!11‖t[21:[■、
the above mentiOned HCenseS Of
mendS the fo‖ OWing.

:も:鳴 rl Mechanical Press-l Nuttber

颯 ■

The above issues with the approval of IA(KKT)'

.NaYak

Deve101me3)∫キl::'l

Pほ詳7[→弄:l:ltFf千れまさ(23)/15-TSW(B) dated

理̈ Item necomm"nEations , -- , I

Of relevant graOe-&Tn_-'rcnness may be

aOO.O to tha description' Quantity as

i per sIo.N,c, 1911 
- ^^^.,=r-"[.,r.,r^;--

1&2 Steel Plates

3t012 comPolents unde

Чダ
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.rhe above issues; with the approval l,f IA(KKT).

Ministry of Heavy Industries & Pubtic Enterprises

DePartment of. Heav" IndustrY
TSW(B) Sect: ' n

Subject: Application of M/S Voith ydro fcr ratification of

norms of AA no -0S10394911 DT L7 07-15

DES-I, DGFT may kindly refer to the above mentioned AA of

M/S Voith Hydro' fn" firm may-Oe ;,stteg tg-t^'btit Sl No 11

of sDL along *Y,,:h'."pv or norlance Ruthorisation & KW/MW

rating of export product to examine :he request'

い
ざ

DeVe10,melt°
TF『I

(180)/15-TS"(B)
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DcParlment of lndllstioial iレ olit′ よ I′『
or1lotioll

(TSVゾ )

NC Rdecting dated 10/11/2015¨ Case No.7ノ 13ノ80「ル〔/s.SRIC Pneumatic andia),PriVate

l`imited)(Advance Authorization No。 0510395020 dated 21.07.2015)       
ヽ

Firm may be askcd tO submit thc following iilforlllation:

1. Inforrr:ation in respect of Sl. No. (r tk 9 of Standard Deficiency Format-

expott product wise. --.^i-L+ ^€2. Brass Bar blank size ancl weight thereof sr.rpported by size & weight of

compouent to be marrufacturecl - export product wise'

?; Cutting allowallce arr,i end cufling lciss ctt Ji'rls i)ar

Norm.; committee maY take a view
a-*

/-4// - - t-ltt 7-pl y-

(S. K. Jain)
Development Officer

:‖ギiFまI;t,デ号:1'j」:5-rrSW/82  dated 10/11/2015
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枷こ
Offlcc Ofthe l)cvc10pment Coinnlissioner

Micro Small&Medium Entcrprises

MECHANICAL DIVIS10N

30(168)/15-ME

SutteCt:AA no 0510395128 datcd 30.07.15 in respect ofM/s Denso P宙 Ltd

The nOHns fbrthe same inay be flxed as fbHOws:―

O  S.no l to 13 of itel■ s Of import may bc aHowed on nct to net basis with nil

wastage and accountability clause.

This issues with the approval of Director (ME)

熟為
AD(ME)

Shri Hardhan dぉ 、FTDO,DGFT Udvog Bhawan New Delhi

O/o The DC(MSNIE)ID note no 30(168ソ 15-ME dated 02.H.15

Ч3
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 10/11/2015 - Case No. 9/16/80 (M/s Godrej & Boyce Manufacturing

Company Limitcd ) (Advance Authorization No' 0310798521 dated 27'08'2015)

Advance Authorization may be ratified as under:

1. Net Empty weight of export product mayte specified as 126 491 MT '

2. Wo[d "n"t.runt';' t'iuy ft p'ii*ta with the description of import items at Sl'

No. 1,2&8. .. .,^,-, ,/-- i^^t..'
3. Quantity of inporl item at Sl' No 1 may be allowed as 119471 Kgs' inclusive

of 10.9 % wastage after taking l/3'd recovery from scrap'

4. Quantity "r 
i,pittli"'rr ut siNo 2 may be allowed as 900 Kgs' inclusive of

5 o/o wastage'

5. Quantity of imporl item at Sl' No 3 may be allowed as 35 Nos on net to net

basis. Duty ii"t"*ffi oiir.'i' i*rn may be as 8500 Kgs' inclusive of 8 %

waslage aftel tak\ng20 % recovely lrotn scrap'

6. Qua'tities "f 
t";Til;t "i 

s-ilN'' 4' 5'.'6 k7 mav also be specified as

1No.,1No.,"U::;'i't";:;;;p;";"i;i'additioniotheirweightsandthe
same 

'may 
be allowed on net to net basis' 

-

7. Quantity "r 
itpo"n'iit "iii' N"- s mav be allowed as 569 Kgs' (1 l '5 Meters)

inclusive of 2 7o wastage

8. Quantity "r 
itp"'t ittt'" "t 

SI' No' 9 nay be allowed as 436 Kgs'(69 Nos') on

, a}:,Xiiiil:port item at sl' No' 10 mav be allowed as 33 Kgs (e Nos') on net

to net basis'

10. Quantities of impo( items at Sl No'
- " 

iuy U" allowed as applied for i'e 528

resPectivelY'

Nornrs coutmi[tee ntay lake a view

lkよポ紹よ躍峰覧W塚
- t- Qll t-'\ r -

(S. K' Jain)

DeveloPment Officer

:::i,:liti:|キ ::り11::|:iti5-TS｀
ハ//93 dated 10/11/2015
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DepartrDent Of lndustrial Policy`髭 Promotion

(TSW)

NC PIeeting dated 10/11/2015-Case No。 131ャ

:111∫〕::」::;∫

eli』
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Cturing

Company Limited)(Advance Authorization

Advance Authorization nlay bc ratiflcd as under:

1.Net Empty wcight of each expolt product at Sl.No.1,2 8ι
3 1nay be specifled

3. Quantity of import item at Sl' No' 1 may be allowed as 389781 Kgs' inclusive

as 164.333 MT.

2.Word``]Relevant"may be
No.1&2.

preflxed witll the dCSCription of ilnport itelns at Sl.

(welding Consumables) maY be

(welding Consumables) maY be

*. $,;"#*:rtll!o* i.. at Sr. No. z maybe a,owed as 48400 Kgs. incrusive of

33.3 %wastage after taking 1/3'd recovery from scrap

5. Quantity or impoJ it.rn ot"st. No. 3 may be allowed as 99 Nos. on net to net

basis.Dutyfreeweightofthisit"**uybe,asappliedfori.e.44090Kgs.
inclusive of 3oh wastage'

6. Quantity of impoJ ite; at S1. No. 4 may be allowed as 3 Nos' on net to net

basis. Duty free weight of this i "* *lv be as applied for i'e' 1937 Kgs'

,. 'd:iT,ff :i ,'#"ITJ:fl"3' l. No. 5 may be 
"[-".*:1as 

e Nc,s. on net to net

basis. Duty free weight of this i 
"*,,,"v^UL 

ut 
"ppfi"a 

for i'e' 362Kgs' inclusive

of 3 96 'wastage'

8. Quantitit' oil*port items g:1 No' 6' 7 & 8

allowed ut uppfita for i'e' 7128 Kgs' eaclt' 
- ^

9. Quantiti.'oii*port items.aj.Sl' No' 9 & 10

allowed as applied for i'e' 16158 Kgs' each'

Notms committee maY take a view
/多

ノ

(S. K' Jain)

DeveloPment Officer

:‐ 1',Lヽ ,/

ffis-rsw/e4 dated 10/11/2015
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Departinent of lndustrial Pollcy“ &PromotiOn

(TSW)

NC PIeeting dated 10/11/2015-Case No。 10(1618t(1::」
::∫∫

eli』
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。|∫らllあ

Cturing

Company Limited)(Advance Authorizatioロ

Advance Authorization lllay be ratiflcd as undCr:

倫

ケ轟∫雛熙辮富]鮮1賊進l五黒冊
3.統 ″ 翼 嶽 為 "mtt be preiXed whh ie deSC五

"On Of mpo■

■Cms江 創 .

No.28と 4to 7.
lay be allowed as 45261 Kgs.inclusive of

葛鷺lFttinどぽ
・光席ぽ

incluSiVe of 5 %Wastage.

inclusive of 5 o/o wastage'

8. Quantitics of import itemi-at Sl' Nc' 8' 9 & 10

allowed as applied for i'e' 711'33 Kgs' each'

Norms committee maY take a view

閃 C ノ́
/

(welding Consumables) maY be

(S.K.Jain)
DeveloPment Officer

Norms Committee I
DIPP N"J, 120 l20ls-TSW/96 dated 10/11/2015

■、こ
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Department of Industria! Policy & Promotinn
(rs!D

-?k,,,

NC Meeting datecl 10/11/2015 - Case No. 11/16/80 (Mis Godrej & Boyce Manufacturing

Company iimited ) (Advance Authorization No' 0310798599 dated 01'09'2015)

Advance Authorization n.ray be ratified as under:

1. Net Empty *"igt t oi 
"u.t't 

export product at Sl' No' 1 &' 2 may be specified

as 211.241 MT.
2. Word "Relevanf' may be prefixed with the description of impofi items at Sl'

No. 1 to 3,6 to 8, 13 & 14' - :,-^!.. '

3. Quantity of i.po't ito' at Sl' No' 1 may be allowed as 361454 Kgs inclusive

of 7 .l %o wastage'

4. Quaniity of irnpJrt item at Sl No' 2 may be allowed as 788 Kgs' inclusive ol'

5 7o wastage'

5. Quantity of import iterr at Sl' No' 3 may be allowed as 34702 Kgl inclusive of

8.1 7o wastage after taking 1/3'd recovery from scrap'

6. Quantity or i'"p"tt^ iitrn 
":t 

Si No' + may be allowed as 92 Kgs' on net to net

basis.

7. Quantity of import item at Sl No 5 may be- allowed as 32 Nos' on net to net

basis. Dutv rit""'*"'igr"liirtit-it"rlr *uy b" ut applied for i'e 3324 Kgs'

incltrsive of 5 o/o wastage'

S.Quantitv "f 
i'p#;;;;;?; S1' No' 6 mav be allowed as t73'4 Kgs' (3 69 Meters)

,,fi:.l,.,,ff:ii#il'i::ffi'"r Sr. No. 7 may be auowed as 17018 Kgs. (1063.4

,J'"i1.?",iil'Ji"Hr""l 1,Jl;iil1Kl' 
' 

Inu, be a[owed as 1e04 Kgs (4ee2 Nos )

on net to net basis' ' ,, --.^r ^^ .4on Ldc /?4 Nos
I 1. Quantity "f 

i'i'p"'t item at S1' No' 9 may be allowed as 480 Kgs'(24 Nos') on

tr:tlf#li:?'ilnpo't it"n at Sl' No' 10 mav be allowed as 600 Kgs'(24 Nos ) ou

,r:"1:"",Hi:?impo't it"' at Sl' No' 11 mav be allowed as e6 Kgs'(24 Nos') o,

,-:"li""ffilro:titimpo't it"t' ar si i"iu' ri mav be allowed as 954 Kgs'(lu Nos') on

net to net basis. 
y be allowed as 3272 Kgs. (125.7

f S. Quantity of import item at S1' No 13 ma

,y&1:;:].'i;"];ffi:l''."f:l'Ji:iio14mavbea 
owedas2T50Kgs(r257

,I6li l'i:*?ff#{L!XTi:{}?;l:, 19 
& 17 (werding consumabres) mav

be allowed as applied for i'e 4478 Kgs' each 
r'/:- -- ffil',-1 t

Norms committee may take a view (S. K. Jain)

DeveloPment Officer

ffifft###s-rsw/e7'reted 1o/11/20i5

5L
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 10tltt20l5- Case No. 12116/80 (IWs Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No.0310798601 dated 01.09.2015)

Advance Authorization may be ratified as under:

1. Net Empty
as 17.5 MT.

2. Net Empty weight of each export product at

as 17.58 MT.
3. Net Empty weight of each export product at

weight of each export product at Sl. No. I & 2 may be specified

Sl. No. 3 & 4 maY be sPecified

Sl. No. 5 & 6 rnaY be sPecified

datcd 10/11/2015

as 20.01 MT.
4. Net Empty weight of expott product at Sl. No. 7 may be specified as 1'26 MT'

5.Quantityof impJrt item at S1. No. 1 rnay be allowed as 48 Nos' on net to net

basis. Duty free rveight of this itemmay be as 30406 Kgs' inclusive of 18'8 %

wastage after taking 20 Yo tecovery from scrap' 
--

6. euaritity of i'rpori itern at Sl. No. 2 may be allowed as 80 Nos' on net to net

basis. Duty fiee weight of this item gray be as applied for i'e' 340 Kgs" inclusive

of 5 oh wastage.

T.Quantity of import item at Sl. No. 3 may be allowed. as 8 Nos' on net to net basis'

Duty fi'ee *"ijnt of this item may be as 404 Kgs' inclusive of l9'9% wastage

after taking 200/orecovery from scrap'

8. euantity-of import itcinat Sl. I{o.4 inay be allowed as 5 i'los' ou uet to ttet

basis. Duty free weight of this iien, may be as applied for i'e' 12 Kgs' inclusive

of 2ohwastage.
9. Word "Relevant" may be prefixed with the description of import items at S1'

No. 5, 6 &.7.
10. Quantity of import item at Sl. No. 5 may be allowed as 291'l KgS (21'47

Meters) inclusive of 2 oh wastage'

11. euantity of import itern at SL ffi;. 6 may be allowed as 43039 Kgs' (29010'9

Meters) inclusive of 2 o/o wastage'

12. Quaniity of import item at Sl. if;. 7 may be alloweri as 38519 Kgs' iiluiusiv'-

of 8.2 % wasta[e after taking 1/3'd recovery from scrap'

13. Quantities of import items at Sl,No. 8,g & 10 (wetding Consumables) may be

ailowed as applied for i'e' 601 Kgs' each'

Norms committee ,ray take a view 
r\Br' s'rv,' "'* frr' L* | 

'- (S' K' Jain)
DeveloPment Officer

Norms Committee I
OIPP No. l2l t20 12015-TSW/98

S3
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Department of llldustrial Policy&Promotion

CSW)

Sい、14~11-
イ́
lglilい
f

NC Meeting daterl 10/11/2015 - Case No. A/R-93 (l!{/s (ias Tech Process Engineering India

Pvt. Lttl.) (Advance Authorization No. 0510345184 dated 07.02.2013

AsperPersonalHearingheldinNCmeetingdated2g'09'2}l5,firmmaybeaskedto
submit assembly drawing of "6as Regeneration Unit Package"(export item) showing use of

3 Nos. of ,. Horizontal Riciprocating Tiiplex Plunger Pump with motor" (import item No. l1)'

Norms committee may take a view

´ 一 話 し,/
(S. K. Jain)

Devetopment Officer

5■SWρttR ttd M"∝ 5
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F.No.16011/●2/20141'こ i:
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飾“
晰
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To

MノS DeCOn india PlastiCS PVt.Ltd.′
         。・  ・

CAT No.357/92′ village kharabwadi′

Taluka:khed′

つisti PUNE(M.S.)111111

Fax:91-2135-618002

鶏l‖熙精朧:1重 :。 n Appli∞u赫つm鷺∬職器:二:潔7潔:高Jltt「 "rt of
raw ntateHal againSithe expOrt Oflnie∝

lo

AuthOrizatiOn No.3110062832 dated 26.2.2014.

d not reply aS required tO lustify their

sir′

with referenCe tO the letter dated 28.2.2015,the firm dl

requirement.They need tO Specl■
Ca‖ v replY On fO‖

OWing pOintS.

1. Export produCt Weight Of each of them being eXpOrted;itS COnStituenぜ

s we[lliliilljl:llll

for bOth indigenouS and imported.  iЮ
SSes Of inputS during manufaCtu

2朧:li鮮鷺融
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prOductsin additiOn to the onlY On[I」
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lilT,5 PG
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M i n i stry o f c om m u n rff#,t ffi 
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i'll 11, * re chn o I o gy

Department of Electronics and Information Technolog!-
Electronics Niketan, 6, CGO Cornplex

N.* n.liri-r',io'oj 
vvrrrPrw^ 

,,/ fvr',
Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance

Authorization No. 0710106685 dated 17.9.2014 issued in favour of M/s. Bharat
Heavy Electricals Limited, Bangalore.

Reference DGm I.D.No 0ll80tO5Ol444lAMl5tDES-l/1334 dated 2t.t 1.2014 vide
which comments of this Department have been sought on the above mentioned application of
M/s. Bharat Heavy Electricals Ltd. Bangalore for export of "Control and Insirumentation
Package".

2. The FOB value of export is Rs.I12,000,000.00 (US$ 1,810,833.00) and CIF value of
Import is Rs 97,218,700.00 (US$ l,57l,S4d.N).

3. The application has been examined in the Department of Electronics and Information
Technology.from technical angle. The items proposed for import are essential to manufacture
the export product. This Department recommends ratification of norms of advance
authorization 'On net to net basis with accountability clause on nil wastage basis'

体hi→
E)ircctor

Shli Sr Muthukumar,FTDO,DGFT、 Udvog Bhavan、 New Delhi            ____
Dc■YU.0.No.17(34)/2014-IPHW dated 16.10.2015
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Department of lndustrial Policy&Promotion

(1'SW)

NC Mecting dated 10/11/2015‐ Casc No.対R-103(M/s Godr哺 &BOyCe ManuhCturing

Company Limited)(Advance Authorization No.0310794618 dated 16.03.2015)

Nonns nlay bc modiflcd as undcr:

L踏
lC:量鵬l嚇評t譜薔ギЪttWy罵甑詩

ewI`覧鷲ギ轟狙53部
rcspcctivcly

′,ゝ
/

Norms committee maY take a view 宅高ap嗽 )
Development OfflCer

器庶鍔棚蹴5-TSW10}駅 datcd 10/11/2015

碑
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Department of Indusrrial Policy & Promotion
(rsw)

NC Meeting dated 10/11/2015 - Case No. A/R-104 (M/s Godrej & Boyce Manufacturing

Company l]imited ) (Advance Authorization No.0310793873 dated 01'02'2015)

Firm may be asked to submit the following information :

1 . Quantity of additional import item namely, "Inspection Port' proposed to. be included

i. the Adva,ce Authorization is 25 Nos. Basis for the quantity of this additional

import item lvith complete justification and supported by documentary

evidence/drawings etc may be furnished'

北
ク

Norms cOmmi■ ee may takc a宙 cW

5■SⅥ 04A沢 ほ d Mν 獅 5
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(高a炒Щ″
Development OfflCer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l0llll20l5 - Case No. A/R-105 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310780161 dated 30.04.2014)

Typographical error in the norms of this Advance Authorization as modified in NC
meeting dated 1210512015 may be corrected fiom "The quantities of irnport items at SI. No.
7 & 8 in Advance Authorization are 510 I(gs. & 86 Kgs. respectively, RA may amend
quantities of these items suitably" to " The quantities of import items at Sl. No. 5 & 6 in
Advance Authorization are 510 Kgs. & 86 Kgs. respectively, RA may amend quantities of
these iterns suitably".

Nonns committee may take a view

―■論しar
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No.12/120/2015¨TSW/105-A/R dated 10/11/2015
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